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\ | OPEN COURT
CENTRAL AMINISTRATIVE TRIBUNAL T
ALLAIABA) BENCH, ALLAHABAD. l% |

Allahabad, this the 22nd day of May 2003.

QUORM : HON. MB. JUSTICE R.B.K. TRIVEDI, V.G
HON.. MAJ. GEN. K. K. SRIVASTAVA AM.

0. A, No. 298 of 1997
Gulab Chand $/O Sri Hori Lal, aged about 42 years R/O Fatah,
MirZapurleeecee . e oo Abplicant.
Counsel for applicant ¢ Sri Wasim Al am.
Versus

l, Union of India owning and representing the Northem Rail

Notice to be served upon The General Manager, Northemrmn ,
Railway, Headquarters Office, Baroda House, Néw Delh i

2, The Divisional Railway Manager, Northern Railway, D,
Cffice, #Allahabad (The Bevising Authority).

3, Shri D,P. Singh, The Divisional Commercial Manager, Northex
Railway, D.EB,M, Office, .Allahabad.

4, Shri L.B, Chauhan, Commercial Inspector (Planning), N.-Rly.
D.,R.M. Office, 4Allahabad.

S v : cocece , see. ¢« Respondents.

Counsel for respondents ¢ Sri P. Mathur,

O RD ER (ORAL)
BY HON.MR. -JUSTICE BR.R,K. TRIVEDI, V.GC.

By this O.A. filed under section 19 of AT. Act,

‘

1985, applicant has challenged the manorandun of charge da"ted
N el Aaar
26.6.1995 ( Annexure-I) by which thel\ roceedings

<
have been initiated against the applicant for the charges v
that he extended the date of joumey of tickets, which was _J
returned by the passengers for cancellation of such tickets.

Instead of cancellation of such tickets, he revalidated them

against the rule and pocketted the Railway revenue which
would have‘il:dm& arrived as cancellation charges. On the basis
of memo of charge, an enquiry was campleted and report was

submitted on 12.3,1997.
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I In the circumstances we do not find any good g round

=23

for interference at this stage. The O.A, is dismissed.
—freA > SN

However, considéringithe matter-héghg\vezy old, this petition

is disposed of with the direction to respondents to conclude
W ~+E’LU"(' v onhe VT

the disciplinary proceedingskfran the date a copy of this

order is filed befere them.

No order as to costs.
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